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Title: Issue regarding the Resettlement Bill of J & K State.
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SHRI CHANDRA SHEKHAR : Mr. Speaker, Sir, this is the contradiction of the NDA Government. They should
resolve the issue within themselves. Why do they waste the time of the House?
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SHRI CHANDRA SHEKHAR : They want to keep Shri Farooq Abdullah in good humour; they want to run the
Government with his support. They want to raise the issue of Hindus and those people who have been brought
from there. ...(Interruptions) That is the problem. ...(Interruptions)

MR. SPEAKER: Shri Somnath Chatterjee. ...(Inferruptions)

SHRI SOMNATH CHATTERJEE(BOLPUR) : Sir, there is one very important matter of Manipur that | want to raise.
...(Interruptions)
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MR. SPEAKER: | have called Shri Somnath Chatterjee. &€| (Interruptions)

MR. SPEAKER: Is there any reaction from the Government? ...(Interruptions)

MR. SPEAKER: Please sit down. What is this? ...(Interruptions)

MR. SPEAKER: | have already asked the Government; please sit down. ...(Interruptions)
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MR. SPEAKER: Shri Khurana, | have already asked the Government. ...(Interruptions)
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SHRI SHIVRAJ V. PATIL (LATUR): Sir, this kind of issues are being raised by the Members of the Ruling Party. In
fact, they have their Government which is ruling the country. It is for their Government to take action. Whatever
happens in Bangladesh or whatever happens in different States of India, it is for the Government to take action.
The Government is not taking action and the Members of the Ruling Party are raising these issues to clearly divide
the society in India which is not correct. It should be taken note of and proper action should be taken.
...(Interruptions)



